
WP(C) No. 265 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
20.11.2014 
 
  Heard both the learned counsel appearing for the parties. 

  List this matter on 01.12.2014 as suggested by the learned 

counsel for the parties. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



WP(C) No. 266 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
20.11.2014 
 
  Heard Mr. M. Chanda, learned counsel appearing for the 

petitioner, who fairly submits that he is not prepared to argue the matter 

today and prays for time. 

  The Union of India is represented by Mr. A. Khan, learned 

counsel. 

  List this matter on 02.12.2014 as suggested by the learned 

counsel for the parties. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



EL.PET. No. 1 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
20.11.2014 
 
  Ms. L. Warjri, learned counsel for the petitioner is present along 

with 2(two) witnesses who has been examined as P.W. 17 and 18 and 

were discharged after cross-examination by Mr. G.S. Massar, learned Sr. 

counsel assisted by Mr. L.S. Darnei, learned counsel for the respondent 

No. 1 and declination of cross-examination by Mr. G.A. Dkhar, learned 

counsel for the respondent No. 3. 

  Ext. 25/1 (Packet No. 2) was produced and re-opened for 

exhibition and resealed back. Similarly, Mt. Ext. 1 was re-opened by 

unlocking the key and taken out the Mt. Ext. ½ which was exhibited and 

thereafter, it was put back to the Mt. Ext. 1 locked and sealed by the 

court’s seal and taken back to the strong room for safe custody of the 

Registry. 

  Issue notice to other witnesses. 

  Petitioner’s counsel to take necessary steps through the 

Registry and the Registry is directed to do the needful. 

  List this matter on 27.11.2014. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



MC[WP](C) No. 168 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
20.11.2014 
 
  In the light of the order passed in WP(C) No. 61 of 2013 this 

Misc. Case also stands disposed of. 

 

 

                                                                                                         JUDGE 

 

D. Nary 

 



WP(C) No. 232 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
20.11.2014 
 
  Heard Mr. M. Chanda, learned counsel appearing for and on 

behalf of the petitioner as well as Mr. S.C. Shyam, learned Sr. counsel 

appearing for and on behalf of the respondents. 

  Both the learned counsel appearing for the parties pray that the 

matter may be fixed after 2(two) weeks. 

  List this matter after 2(two) weeks for hearing. 

 

 

                                                                                                         JUDGE  

 

D. Nary 

 



WP(C) No. 249 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
20.11.2014 
 
  Mr. K. Sunar, learned counsel appearing for the petitioner is 

present. 

  Mrs. N.G. Shylla, learned counsel appearing for the respondent 

No. 6, Mr. H. Abraham, learned counsel appearing for the respondent No. 

1, Ms. P.S. Nongbri, learned counsel appearing for the respondents No. 2 

to 5 and Mr. P. Nongbri, learned counsel appearing for the respondent 

No. 7 are present and sought 2(two) weeks’ time to file the counter 

affidavit. 

  Mr. H. Abraham, learned counsel appearing for the respondent 

No. 1 submits that he is not intending to file the affidavit. 

  Mr. P. Nongbri, learned counsel appearing for the respondent 

No. 7 submits at the Bar that he has already filed the counter affidavit. 

  List this matter after 2(two) weeks for filing of counter affidavit. 

 

 

                                                                                                       

                                                                                                         JUDGE 

 

D. Nary 

 


